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O ROER

Reply filed today. Luhen the matter yas taken up for hearing ‘< _J
4t 3.32 pemer» none appeared for the applicaﬁts. None of the applicant:
was also present. e Find that after the matter wasg transferfed from
the High Court to this Tribunals notice yas served by registered post
to both the partiess intimating the date of hearing of the cases. But
in spite of that none appears on behalf of the applicants today and
é4lso on tuwo consequetiV3ﬂoccﬂsions also, ua.ara thus satisfied that
the @pplicants are no lohger interested in prosecuting~the matter,

2. - The &applicetion is dismissed for default. No order is pagsed

éas to costs,

3. Mrs.Uma Sanyal is present on behalf of the respondents.

(D.Purkayastha) (B C. Sarma)
Judicial Member Admlnlstratlve Nember
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